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CENTRAL ADN!INISTAATIVE TRIBUNAL 
ALLAHABNJ B 8'-JCH : ALLAHABi\D - 

Original Application No.1123 of 2@C'A. 

Hen •o le Mt:-. A.K. Bhatnagar, PJ\:!mber-J. 
Hon 'b le IVr. D.R. Tiwar i. /\tember-A. 

Sumita Rani Singh 
D/o Shri Awadh Bihari Singh, 
R/o 815/H, Diesel Loco NDtive WGrks, 
Varanasi. 
District Varanasi. 

~ •••••• Applicant. 

(By Advocate : Sri S Mandhyan} 

Versus. 

1. Union Of India 
through General 1Vsnager, 
Diesel Loco fVPtive W@rks, 
Varanasi. 

2. Gener~l Manager (P) 
Diesel Loo o Nlotive Works, 
Varanasi. 

• .• , •••••• ~ s~onde nt s , 

{By Advocate : Sri K.P. Singh) 

0 RD ER ------ 
{By Hen'ble M:·. A.K. Bhatnagar, J.ivi) 

By this O.A., the a~~licant has ,rayed for 

quashing the order dated 29.1e •. 2G. 3 issued by res}tondent 

No.2 (Annexure -1). He has further prayed for a direction 

to the res,ondents net to give ef feet tre order dated 

29.10.2oc3 with a further d.ir ec t.Len to th~ r-e sponderrt s 

to decide the detailed representation preferred by· the 

1. . app ican-r.,. 

2. Sri S Nlandhyan learned counsel for the applicaht 

submitted that against his grievance he has filed a 
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representation but the same is not available on record. 

Learned counsel for the applicant further submitted 

that a?. ltcant will be satisfied if he is given a 

liberty te file a fresh representation within 10 days and 

"t-he same be decided by the re sponclents within a 

stipulated p,eriod. 

3. learned counsel for the respondents has got no 

Gbjection if the re~resentation of the ap~licant is 

decided by the respendents as y&er rules. 

Acc ord Lnq Iy , the O.A. is finally disposed of 

by granting ten days time to the applicant to file 
a-: 

a fresh re,resentatiam from the date. 9-f receipt dof 2 v to respon ent No. 
a copy of ttE order and with a directionlto decide the 

same within a period of three months from tha date of 

;-~c~~~tof such re resentation. a·longwith~c<vpy of the order. - . 

if so filed. 

No costs. 

Manish/- 


